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CENTRAL ADMINISTRATIVE TRIBUNAK, ™
LUCKNOW BENCH, LUCKNOW.

M.P. No.157/93 | nY

in
O0.A. No.418/32
connectad with 0.A.%0.405/32

Applicant

Moh. Faroog Khan $3238
Vs,
Union of Ipndia &
Cthers. R ‘@espondents.

[
Hon.Mr.Justice U.C.Srivastava,V.C.‘

Hon., Mr. K. Obayva, A.M,

(By Hon.Mr.Justice U.C.Sriivastavsa V.C.)
{

i
Tris is an application for modification of the order

passed by this Tribunal . Thle case |[was disposed of with a

direction that in case tre enquiry |is not concluded within

two months from thea datas of submission of reply, thre
]
suspension order shall stand quashéd. In ona case the
!
enquiry was concluded and in the other tke anquiry was about

to conclude, but the period of two months expirel bafore

the enquiry is concluded. Befors one week of the saii two
months this agslicat.on was moved,  Some-how or the otlrer

it escaped our attsntion that it does not contain the

clause "the applicant shall fully co-operate with the

enguiry and desmite his full co-opération, if the anguiry

is not concluded witlin this stipulated geriod, thre
i

suspension order shall stanc guashéd.“ Any row this clause

is missing. So we will rave to accept tha order. Tre
|

respondents can even now conclude ﬁhe enguiry without
|
delay. Merely because the suspensfon order stands quashed

and the applicant is deemed to be continuing ir service,

i
it is not obligatory on tte respon%ents tc take work from
4

tre applicant till final order is wassed. With the above

observations the application stands dismissed. Z%;Z///////////,
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Member' (A) i Vice-Clairman.

Dated: 10th March,1233,Lucknow.
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